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MINISTRY OF ROAD TRANSPORT AND IDGHW AYS

NOTIFICATION

New Delhi, the 14th July, 2015 ·

G.S.R. SS5(E).-Whereas the draft rules further to amend the Central Motor Vehicles Rules, 1989, were

published, as required under .sub-section (1) of Section 212 of the Motor Vehicles Act, 1988 (59 of 1988),. vide
notification of the Government of India in the Ministry o_fRoad Transport and Highways, Published in Gazette of India,
Extraordinary; Part H, Section 3, Sub-section (i) vide number G.S.R. 247(E), dated the 1st April, 2015, inviting
objections and suggestions from all persons likely to be affected thereby;

And whereas, copies of the said Gazette notification were made available to the public on the 1st April?2015;

· And whereas, no objections and suggestions have been received from the public in respect of the said draft

?rules;

Now, therefore, in exercise of the powers conferred by section 110 of the Motor Vehicles Act, 1988, the Central

Government hereby makes the following rules further to amend the Central Motor Vehicles Rules, -1989, nameiy:-

1. (1) These rules may be called the Central Motor Vehicles (Twelfth Amendment) Rules, 2015.

(2) They shall come into force on the date of their publication in the Official Gazette.
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2. In the CentralMotor Vehicle Rules, 1989 (hereinafterreferred to as the principal rules), in rule 115,-

(a) in rule sub-rule (14), in clause G, after sub-clause (ii), the followingclause shall be inserted, namely.:-

"(iii) the provisions of this sub-rule in respect of four wheeler vehicles manufactured on and from the
I 5th July, 201 S shall not apply to the cities of Vrindavan, Kosi Kalan, Hindaun city, Dholpur, Ahmednagar,
Mahabaleshwar, Lonwala,

·

Palgarh, Dahanu, Talasari, Boisar, Panchagani, Mahad, Nagothana, Indapur,
Vizag,. Kochi, Trivandrum, Kavaratti, Nagar, Dig, Nadbai, Bhiwani, · Jind, Mahendragarh, Hansi, Charki
Dadri, Narnaul, Kiruli and Fatehpur Sikri";

(b) in sub-rule (15), in clause (a), after the second proviso, the followingproviso shall be inserted namely:
Provided also that the Mass Emission Standards (Bharat State IV) shall be applicable in the cities ofVrindavan,

.

Kosi Kalan, Hindaun city,. Dholpur, Ahmednagar, Mahabaleshwar, Lonwala, Palgarh, Dahanu, Talasari,
Boisar, Panchagani, Mahad, Nagothana, Indapur, Vizag, Koehl, Trivandrum, Kavaratti, Nagar, Dig, Nadbai,
Bhiwani, Jind; Mahendragarh, Hansi, Charki Dadri, Namaul, Kiruli and Fatehpur Sikri in respect of four
wheeler vehicles manufactured on or after the l SthJuly, 2015 except the four wheeler transport vehicle plying
on Inter-State Permits or National Permits or All India Tourist Permits, within the jurisdiction of the said
cities.".

[No. F. RT-11011/05/2011-MVL]

ROHiT KUMAR SINGH? n. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3; sub-section (i) vide ·

·

notification Tmrr.b?,. (JS.R. 5QO(F:);dated the 2nd June, 1989 and fast amended vide notification· number
O.S.R. 546(E), dated 08/07/2015.
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